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Record of Proceedings

During the hearing, the learned counsel for the Review Petitioner made detailed
oral submissions on the following issues:

a) Disallowance of additional capital expenditure on account of the purchase of
CCTV camera amounting to Rs. 24.97 lakh during 2014-17 (Rs. 9.32 lakh in
2014-15, Rs. 0.89 lakh in 2015-16 and Rs. 14.76 lakh in 2016-17);

b) Disallowance of the additional capitalization for replacement of Sequential
Event Recorder for Rs. 52.91 lakh in 2017-18; and

c) Disallowance of the Construction of Sewage Treatment Plant for executive field
hostel/transit camp for Rs. 6.80 lakh in 2018-19.

2. The learned counsel for the Respondent BRPL and BYPL submitted that there is
no error apparent on the face of the order on the above issues. He, however, submitted
that the reply filed by the Respondents may be considered at the time of the disposal of
the Review Petition.
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3. The Commission, after hearing the parties, reserved an order in the matter.
By order of the Commission

Sd/-
(B. Sreekumar)
Joint Chief (Law)
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